
FIR No. 29/2021
PS. Jahangir Puri
u/s 356/379/411/34 IPC
State Vs Sheikh Amirul @ Kana
28.04.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application, that the accused has been falsely implicated

and  he  has  nothing  to  do  with  the  alleged  offence.   It  is  further

submitted, that the recovery is planted upon the accused. It is further

averred, that the applicant is not required in any kind of investigation.

Hence, prayer is made for grant of bail. 



::2::

On the other hand, Ld. APP for State has vehemently opposed

the bail application stating that the allegations leveled against him are

of serious nature. 

I have heard the arguments adduced on the bail application and

have  perused  the  report.  The  accused  is  stated  to  be  in  Judicial

Custody since 16.01.2021. Further,  as per the reply on the present

bail application, the recovery has already been effected. 

Therefore, keeping in mind the facts and circumstance of the

case,  no  purpose  will  be  served  by  keeping  him  in  custody,

specifically in today's challenging time, when the country is fighting

with Covid pandemic, accused Sheikh Amirul @ Kana is admitted

to bail subject to furnishing of bail bond to the tune of  Rs.25,000/-

each  with  two  surety  of  like  amount.  Since,  earlier  multiple

involvements have been reported against the accused, he is hereby

directed  to  furnish  two sureties  in  order  to  ensure  and secure  his

presence during the trial  and further  bail  is  granted subject  to the

conditions that:- 

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the

IO.

3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH COURT,  

DELHI, 28.04.2021



FIR No. 344/2020
PS. Jahangir Puri
u/s 25/54/59 Arms Act
State Vs Sheikh Tajibul
28.04.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application, that the accused has been falsely implicated

and  he  has  nothing  to  do  with  the  alleged  offence.   It  is  further

submitted, that the recovery is planted upon the accused. It is further

averred, that the applicant is not required in any kind of investigation.

Hence, prayer is made for grant of bail. 



::2::

On the other hand, Ld. APP for State has vehemently opposed

the bail application stating that the allegations leveled against him are

of serious nature. 

I have heard the arguments adduced on the bail application and

have  perused  the  report.  The  accused  is  stated  to  be  in  Judicial

Custody since 22.07.2020. Further,  as per the reply on the present

bail application, the recovery has already been effected. Charge-sheet

in the present case has already been filed.  

Therefore, keeping in mind the facts and circumstance of the

case,  no  purpose  will  be  served  by  keeping  him  in  custody,

specifically in today's challenging time, when the country is fighting

with Covid pandemic,  accused  Sheikh Tajibul is  admitted to bail

subject to furnishing of bail bond to the tune of Rs.25,000/-each with

two surety of like amount. Since, earlier multiple involvements have

been reported against the accused, he is hereby directed to furnish

two sureties in order to ensure and secure his presence during the trial

and further bail is granted subject to the conditions that:- 

1. He shall not threaten or influence the witnesses.

2. He shall appear before the court on each and every date of hearing.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH COURT,  

DELHI, 28.04.2021



FIR No. 166/2021
PS. Jahangir Puri
U/s 25/54/59 Arms Act
State Vs Sheikh Sahadat
28.04.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant through VC. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

Perusal  of  record shows,  that  the present application has already

been decided vide order dated 06.04.2021, whereby bail application of the

said  accused  was  allowed.  Therefore,  the  present  application  stands

disposed off. 

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07, NORTH, ROHINI COURT, 

DELHI, 28.04.2021



FIR No. 363/2015
PS. Jahangir Puri 
U/s 380/511/457/34 IPC

28.04.2021
This is an application for  cancellation of endorsement

moved on behalf of applicant/ surety namely Rajkumari. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant through VC. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Be put up with case file on 20.05.2021.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
       MM-07, NORTH, ROHINI COURT, 

DELHI, 28.04.2021



FIR No. 93/2021
PS. NIA
u/s 279/304-A IPC
28.04.2021

This is an application to call action taken report CCTV
Footage, Case Diary, Statement of eye witness, caller, documents of
offending vehicle in the present case. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant through VC. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Reply not received from the IO concerned.

Let, report be called from the IO concerned for 19.05.2021.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
       MM-07, NORTH,  ROHINI COURT, 

DELHI, 28.04.2021



FIR No. 142/2021
PS. NIA
28.04.2021

This  is  an  application  for  release  of  vehicle  bearing
registration No.DL-1L-AE-0804 on  superdari moved on behalf  of
applicant. 

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Reply not received from the IO concerned.

Let, report be called from the IO concerned for 19.05.2021.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   28.04.2021



FIR No. 474/2017
PS. Jahangir Puri
u/s 392/411/34 IPC
State Vs Rahul @ Sachin @ Sagar @ Tarun
28.04.2021

This is the application for cancellation/ withdrawl of surety bond
moved on behalf of surety Kishan Pal. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/accused through VC.

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

IO be called to appear in person for 21.05.2021.

Jail Superintendent is hereby directed to produce the accused

through VC for 21.05.2021.

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

(RICHA SHARMA)
   MM-07, NORTH, ROHINI COURT, DELHI

        28.04.2020



FIR No. 231/2020
PS. Jahangir Puri
u/s 302/323/34 IPC
State Vs Sakil
28.04.2021

This  is  the  application  for  surrender  moved  on  behalf  of
accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/accused through VC.
IO through VC. 

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

It is submitted by the Ld. Counsel for the applicant that, he wants to

withdraw  the  present  application.  Accordingly,  request  is  made  for

withdrawal for the present application. In view of the submission made by

the Ld. Counsel for the applicant, the present application stands disposed

off as not pressed/ withdrawn. 

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

(RICHA SHARMA)
   MM-07, NORTH, ROHINI COURT, DELHI

        28.04.2020



FIR No. 231/2020
PS. Jahangir Puri
u/s 302/323/34 IPC
State Vs Siraj
28.04.2021

This  is  the  application  for  surrender  moved  on  behalf  of
accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/accused through VC.
IO through VC. 

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

It is submitted by the Ld. Counsel for the applicant that, he wants to

withdraw  the  present  application.  Accordingly,  request  is  made  for

withdrawal for the present application. In view of the submission made by

the Ld. Counsel for the applicant, the present application stands disposed

off as not pressed/ withdrawn. 

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

(RICHA SHARMA)
   MM-07, NORTH, ROHINI COURT, DELHI

        28.04.2020
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